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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No(s).6095-6096/2009

(From the judgenent and order dated 07/10/2008 in SA No. 298/2008 &
SA No. 299/2008 of The H GH COURT OF BOVBAY)
DNYANESHWAR RANGANATH BHANDARE & ANR. Petitioner(s)

VERSUS
SADHU DADU SHETTI GAR & ANR Respondent ( s)
(Wth appl n(s) for exenption from filing cl/c of t he i mpugned
Judgnent)

Date: 01/04/ 2010 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE R V. RAVEENDRAN
HON BLE MR. JUSTICE R M LODHA
For Petitioner(s) M. Prasanth P., Adv.
M. T. Harish Kumar, Adv.
For Respondent (s) M. Rajiv Shankar Dvivedi, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Count er has not been filed wi t hin t he peri od
mentioned in the |last order. However, as | earned counse
for the respondent states that the counter is ready, we
permt himto file it in two days. Rej oi nder, if any, to

be filed in four weeks.

Li st thereafter for final disposal

( Ravi P. Verma ) ( Sneh Bala Mehra )
Court Master Court Master



